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S BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 639 of 2022

IN THE MATTER OF:
Pritipal Sharma .....Applicant
Versus
Govt of NCT of Delhi and Ors .....Respondent
INDEX
S.No. Particulars _ Page no.
1. Supplementary Status Report In Compliance of order 1-6
| dated 18.03.2024 :
2. Copy of the letters/data received from the concerned
DM s with regards to illegal borewells are annexed and 7-23
marked herein as Annexure-1.(Colly)

O

oM

iajender Tomar)

Chief Engineer (South)
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/ BEFORE THE NATIONAL GREEN TRIBUNAL
/ PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 639 of 2022

IN THE MATTER OF:
Pritipal Sharma .....Applicant

Versus | ' ._ ’

Govt of NCT of Delhi and Ors .....Respondent |
SUPPLEMENTARY STATUS REPORT IN COMPLIANCE OF ORDERDATED /

18.03.2024

Most Respectfully Showeth:- - | F
1. That the present report is being filed on behalf of Delhi Jal Board in !
compliance of the order dated 18.03.2024 passed by this Hon’ble Tribunal. ||
2. This application has been filed by Mr. Pritipal Sharma under sections 14 and

15 read with section 18(1) of the National Green Tribunal Act, 2010 seeking the

following reliefs:-
el Direct-Respondenr no. 1 to 4 to seal the illegally running bore wells

located in the plot adjoining House No. GI-2035, Aya Nagar, New Delhi —
110047 and in the plot on the opposite side of the street in front of House
No. GI-2038, Aya Nagar, New Delhi — 1047 which are under the ownership

of Respondent no. 5 and completely cease operation of Respondent no. 5.
2. Direct Respondent No. 6 to 9 who are the owners of House no. 1031/Cl/1
G-I Block in Aya Nagar, Phase 6, New Delhi — 110047 to demolish the

construction-of ramps and steps along the street in G-I Block built by them

and restore the drain and allow it to Sflow without any obstruction and

pollution.
3. Pass any other order as the Hon'ble Ti ribunal may deem fit and proper in

11

facts and circumstances of the case.

3. The applicant has submitted that respondent no. 5, who is owner of the plot

adjoining House No. GI-2035, Aya Nagar, New Delhi — 110047 and the plot on
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;:e O-p posite side of the street in front of House No. GI-2038, Aya, Nagar, New
elhi — 110047, has installed borewells in the above said ;
o id plots without
' permlssm.n from the I?elhi Jal Board and he is extracting groundwater for
z’::lzzr‘;?:tz:;lz::;::::ztiSol:tainin,‘g No objection certificate from the Central
upplying the same to residents of Aya Nagar and
'.3'3}’01'1(1 through water tankers. The tractors that are being used for suppling of the
illegally extracted ground water from unauthorized borewells for commercial
purposes also do not carry number plates. The tractors are parked in the main
streets which causes traffic jams. Plying of the tractors is also causing air and
noise pollution creating health problems for the residents of the locality including
mother of the applicant.
4.The applicant has further submitted that respondents no 6 to 9, who are resident
of Aya Nagar locality, have encroached upon and blocked the open storm water
drain by constructing stairs and ramps outside their houses over the same
resulting in increased toxicity and health hazards due to gases trapped inside the
drain. Such construction of ramps and stairs is in contravention of section 24 (1)
(b) of the Water (Prevention and Control of Pollution) Act, 1974.
5 That the matter wastaken up by the Hon’ble NGT on 15.9.2022 wherein the
tribunal had directed to constitute a joint committee comprising of representative

of CGWA, DJB, DPCC and DC (Revenue) South Delhi and directed them to

address the grievance of the Applicant and accordingly file a status report to that

effect.

6. Thereafter, the status report was submittedby the Joint committee on next date

of hearing i.e. 20.04.2023.
7. Later on 07.02.2024,the Hon’ble Tribunal once again directed the Chief

Engineer, DJB to file another action taken repott signed and verified by the

Concerned Chief Engineer,

on 07.03.2024.

DIB by way of their affidavits which was submitted
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8.The report was considered by this Hon’ble Tribunal and vide a separate order
dated 18.03.2024 the Hon’ble NGT directed as follows :-
“DJB is directed to file status report with reference to alf illegal borewells
identified by it in the NCT of Delhi including illegal borewells remaining to be
closed out of above mentioned 19661 illegal borewells. Action Taken Report in

this regard be filed by DJB on or before 15.04.2024 giving the complete

information at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of Image PDF.”

9.In view of the aforesaid, DJB seeks to submit as under:-

DMs District District |District |[District |District District District wise/ | Remarks
Wise Wise wise wise wise vise Proprietors of
Number  jnumber  |[numberoffnumber [number of |[number of [lllegal
of lllegal |ofillegal |occupier/ fof occupier/  |lllegal borewells on
Borewell |borewells [Proprictooccupier [Proprictor [borewells [whom
ldentified |which  |rof /Proprie [of Illegal |which are |penalty/EDC
(As per have [llegalbo [torof [borewells |yet to be |Is yet to be
previous [been - rewells |[lllegal |from sealed/clos [Imposed
data scaled on whom |borewel [whom ed
submitte Ielosed |penalty/ [Is from  [penalty/
EDC has [whom |EDC Is yet
-referred been penalty/ [to be
By imposed [EDC  [recovered
Hon'ble has
NGT vide been
Order recover
against ed
the
hearing
dated
4.1.24)
COL.1. COL.2 COL.3 [ COL4 | COL.5| COL.6 COL.7 CcOoL.8 COL.S
North 728 233 NIL NIL NIL 119 15 As per report
: submitted, total of 376
borewells contains
duplicate entries, non-
traceable.
EAST 116 110 110 87 23 8 6




586

6681 2434 FTFH

I 4247 NIL

297 N L =" - %
Nil Nil Nil P B

37(03 nos| 130
of
borewells
shows djb
permissio
North 9128 | 5001 .
West 01 L%fgrms: Inform | Informatio | 3277 Information | Report - is
avai::a% I ﬁtcl}?n n not not available | Compiled on the

| available basis of reports
e availab receivedfrom
le Kanjhawaila, Rohini
and
saraswati vihar sub
divisions after
reconciliation with
concerned Executive
Engineer of DJB.
Details of penalty/
EDC regarding illegal
borewells already
sealed by DJB is not
available

_30 nos borewells not -
identified physically

Shahdara | 552 358 Nil Nil Nil Nil Nil SDM vivek vihar ( Total

borewell= 178 barewell
sealed 117 blank =2
water tank supply =3
Permission CGWA= 5§
Not visited =1 Not
opertation=1 No
borewell= 29 | Locked
=4, already cut off= 16,
SDM(Seema Puri)
Total borewell= 374,
borewell sealed= 241,
Duplicated entries= 22,
incomplete address/
non traceable= 20, djb
connection found in

| place of borewell= 61,

| borewell not found= 30
SDM(Shahdara) no
address pertains to sub
list division ( shahdara)
as per the list of ;
addresses provided by
the DJB, Hence report
may be treated as NIL

' Report not received

i 75 Report | Report| Report not{ NIL Report not - Data) |

New Delhi | 75 nolp not | received received from from DM ( Earlier Dat2) ;'.
receive | receive| from DM DM
d from | dfrom
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DM DM 1
246 Not =
et Ng:t _ Not ‘ 161 Not pertain to Civil Im}es = Nil, gy o
to DM penain | pertain to DM Kotwali- 1) Court stay ||
0 toDM | DM on 160 borewells , 2) - ||
85 borewells not '
itendified/ found
removed physically, 3)
02 properties were
found sealed , 4) 01
matter has been sent
to DJB fro clarificarion
karolbagh- 1)- 21
borewells not
identified/found remove
dphysically, 2)- 46
boirewells balanced to
be seal 02 nos of
borewells does not falls
under the jurisdiction
district central Hence
total comes to 676+ 2=
678
West 2185 1573 | Datato| Datato| Data to be| 361 Datatobe | SPM(Punjabi bagh) 65
be be | provided provided by duplicated+ 18 not
provide | provide| by DPCC DPCC to DJg| found = 83, SDM(Rajor
d by dby |toDJB Garden) 119 not found,
pecc | DPCC S[)tr}d(Pa;al i;lggart)- 33
not found + 16 no
toDJB | 1o DJB pertains to Patel Nagar
Sub Division= 49
Total= 251
North Nil Not Not | Not |Not Not Not EL‘?;I?\,S,E ;"Iémﬁl'e 2
East gpp|ica glpplica g\];;phca Applicable Applicable| Applicable list of DJB for seailing n
© : District North East
south | 84 s [epc |Epc |Epc  [n|EDCRepor | LR
Report | Report| Report pertains o | 1 g ?&‘t’l nal borewells
pertains| pertain | pertains to DPCC k dCOES o
o s to DPCC ave sealed. Qut o
DPCC | DPCC : EDC has been
imposed on 14 nos
borewells and 02,
DPCC has informed
| that imposing EDC is
under process.
[ S
TOTAL 20522 11197 e
I B — = o
Copy of the letters/data received from the concerned DMs with regards to illegal

borewells are annexed

and marked herein as Anng;ureél.( Colly)
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10. This report 18 being submitted for perusal and consideration of this Hon’ble
Tribunal and it is further undertaken that Delhi Jal Board shall remain duty bound
by any direction or order by this Hon’ble Tribunal.

6’\»3*@‘5“

( Gajender Tomar)
Chief Engineer (South)
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e ANNEXURE -1
%%i (Colly)

Government of National Capital Territory of Delhi
DEPARTMENT OF REVENUE, DISTRICT NORTH.
Office of the SDM (Narcla), MPCC Building, Naya Bans, Delhi-110082.

¥.No. SDM/NL/2024/ FqYy Dated: 99 }a] )ay

To,

Sh. Pawan Sharma, SE (M) 4,
Old Lucknow Roead,
Timarpur, Delhi-110054.

Report on sealing of illegal borwells as on 29.01.2024 OA No. 25/2019 & 685/2019.

DM | District District District wise | District wise District District wise Remarks |
(North) wise wise Number of Number of wise Number of
Numbe | number of | occupler/properict | occupler/properictor | Number | occupler/properic
rof illegal or ofillegal of illegal borwells on of tor of illegal
illesal Borewclls borwells on home | home penalty / EDC | borewells | borwells on home
Borewe which penalty / EDC has " is yet to be which penalty / EDC s
s have been been imposed rceovered are yet to | yet (o be imposed.
identifi scaled / be scaled :
. ed | _closed o | lclosed - e
Model 15 15 NIL NILL - 15 No stafl from
Town the Delhi Jal
Board has
been reported
| | P [ dndate. |
Alipur 380 118 - - 84 - 1. Duplicate
entry 03,

2. Incomplete
address/non
S N T .| traceable 175, |

Narela 333 100 - - 35 - 1. Duplicate
entry 99,
2. Incomplete
address/non
" == = — . | traceable 99,
Total 728 | 233 - - it i i ]

TENSIEDAR: NARELA
DISTRICT: NORTIH

-
—
e —
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Through E-mail

ey et
GOVT. OF NCT OF DELHI
REVENUE DEPARTMENT (DISTRICT EAST)
OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ)
L.M.BUNDH SHASTRI NAGAR DELHI-110031

032024
F.No. DM(E)/SDM(HQ)/Reports/2024/ 1= -+, Dated: N4
To,

The Chief Engineer (GW),
Delhi Jal Board 5
Govt. NCT of Delhi, l!
Room No. 412, Varunalaya Phase-1, '
Karol Bagh, New Delhi-110005

Subject: - Sealing of illegal Borewells, reconciliation and up-dation of Data.
S, |

This has reference to your office letter no. DJB/CE(GW)/2024/809 dated
02.04.2024 on the subject cited above.

In this regard, the requisite information has been prepared and annexed as
Annexure-A. The report has been compiled on the basis of the reports received from
Sub-Divisions (Mayur Vihar, Preet Vihar, Gandhi Nagar), District East.

This is for kind information and necessary action.

Encl: - As above

Yours faithtully,

| R.K.MEENA l i
SDM (I1Q), DISTRICT EAST
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Annexure-A
Sub: - Sealing of lllegal Borewells-reg.
“pMs [ District District | District | District | District District | District ~  Remark
biia .B,i;?en wise wise wise wise wise ' wise -
' number | number | number number number number  Proprietors
i ofillegal | oflllegal | of of of of illegal | of illegal
I borewells | borewells occupler/ | occupler/ | occupler/ borewells | borewells
identified | which proprieto | proprieto proprieto | which are | on whom,
have rof lllegal | rofillegal | rof illegal | yetto be | penalty/
been borewells | borewells | borewells | sealed/ | EDCis yet
sealed/ onwhom | from from closed ; to be
\ i closed penalty/ | whom whom 1 imposed
1 ; EDC has penalty/ pena_lty/ i
' : been EDChas | EDCisyet |
; . imposed | been | to be {
: 5 | recovered | recovered |
—__F | ' e oo
DM 116 110 110 © 87 v 23 1 6 - 6
{East) | | : ? '
H ' s
l ] :
.
\4 )
1-( {i' J,,_.J*)
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OFFICE OF THE SUB DIVISIONAL MA

!
!
]

GISTRATE (HEADQUARTER)

DISTRICT MAGISTRATE (SOUTH WEST)'S OFFICE COMPLEX,

OLD TERMINAL TAX BUILDING, KAPASHERA,

NEW DELHI — 110037.,

Sovret wesT

REPORT on sealing of llle

gal Borewell till 31.03.2024

T

DMs _ District ~ District Wise | Disrict wise | Disrict wise Disrict wise | Disrict wise District_ - Remarks
Wise | number of number of | number of | number of | number of of | wise/Proprietors
Number of | illegal occupier/ occupier/ occupier/ Wegal of illegal
egal borewells Proprietor | Proprietor | Proprietor borewells borrewells on
Borewells | which have of lllegal of lllegal of lllegal which are yet | whom.
Identified been borewells borewells horewells to be umsmwwamun is
. sealed/closed | on whom from whom | from whom sealed/closed | yetto be
i penalty/EDC penalty/EDC penalty/EDC E,iam.wn .
) has been has been isyetto be :
_ — 2 L imposed recovered recovered
South West (Najafgarh) 6681 36 Nil Nil Nil - Nil -
South West (Dwarka) _ | 1964 NIL Nil Nil = Nil | -
South West (kapashera) | __ 434 Nil Nil Nil - Nil i -
Total_ 6681 2434 Nil Nil Nil 4247 NIl [-

The above report is based on the info

rmation received from three Sub-Divisions.

s
cEv.Nm

West

Date:-08/04 /2024

4\
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OFFICE OF THE DISTRICT MAGISTRATE, (SOUTH-EAST)
OLD GARGI COLLEGE BUILDING, LAIPAT NAGAR-IV
NEW DELIN-110024

No.F.03/DM/SE/Coord/2023/ |0\ O I]mc:l:"f-' (i1/2024

To

The Chief Fngincer(¢iWY

Ofiee of the Chief Tngineen V)
Delhi Jal Board

Gavt. of NCT of Delhi

Room No. 412, Varunalaya Phase-l
Karol Bagh. New Delhi-110005

Sub: Scaling of Illegal Borewells, reconeiliation and updation of Data

Sir
No. DJB/CE(GW)!ZOZMTIQ dated 02/04/2024 on the
in the prescribed format

With reference to your office letter

subject cited above, please find enclosed herewith the information

in respect of District South East.
This issues with the approval of the competent authority.

Sub Divisi l@agistmte
(Nodal ;t@u g Officer)
istrict

South-East
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OFFICT OF THE DISTRICT MAGISTRATE (SOUTH-EAST)
OLD GARGE COLLEGE BUILDING, LAIPAT NAGAR-IV

——

NEMW DELI-T10024

Dute: /0412024

Sealing of Megal Bovewells, veconetlintion wied apdation of Daty

] District wise
Number of DIstelel whie
- s . Dhistiict wise | Distfet wise 5 T~
flegal Bt |yt el et wi number of Disirict L :
wells 2 number ol nwnber of o wine/rone |
' : b aceupict/lre | veeupia/Mo HecpEri it cecn gl |
T N . e h [ X T i
dentified (XS \y e or . . . X rietor of tamber of |00
: T provious . priet ar ol prictoral : 7 Mewnd !
District illepal . , illegal ifleyal s
1sIne daa illegal illegul i borewnsdl
South . Bore wells = borewells burewells N B P
I | submited . horewells on borewells - . on whisht Znart
cOBa) | e | which M- S from whom which are iG]
refemed b o o Y ' ' . et penaliy/ll)
have been enalty/IEDC :
Hon'ble e e penaly/EDC | penalty/CDC penljy/ED Eltobe Cisyetlo
e Scaled has been yel sealed/
NGT vide Closcd has been has been 10 be closed he
Order agains imposcd recovered ) ¢ imposed
hearing dated HESorE :
4.1.24)
Sub- 29 25 :
Division . 03 nos. of Borewells r
(Sarita 111 56 Nil Nil Nil Borewells 56 nat -
Vihar) show DIB identified
S permission physically
u .
| Divisi
H 1510n 77 53 Ni] Ni . s N -
i (Ralkzi) il Nil Nil Nil
Sub- 07
Division i Borewells
(Defence 74 Nil Nil Nil 28 74 not
Calony) identiticd
phasically
57 30
Toual 297 183 { 03 nos. of Borewells
Nil Nil Nil Borewells 130 not
show DJI3 identdied
——r permission  physically

Sub l):ﬂ«ﬂngvlngisn'um
R

(Nodzl Rgporting Officer)

(.~ District South-East

ap gl

-
fu'(-_":
o

[



lllegal Borewells Report (District North-West) as on 12.04.2024

DMs

District Wise
Number of
legal
borewells
identified

District Wise
number of illegal
borewells which
have been
Sealed/closed

District wise number of
occupier/ Proprictor of
illegal borewells on
whom penalty/EDC has
been imposed

District wise number
of occupier/
Proprietor of illegal
borewells from whom
penalty/EDC has been
recovered

District wise number of
occupler/ Proprietor of
illegal borewells from
whom penalty/EDCIs
yet to be recovered

District Wise
number of illegal
borewells which
arc yet to be
Sealed fclosed

District Wise/
Proprietors of
illegal borewells on
whom penalty/ EDC
is yet to be imposed

Remarks

Repert is cempiled on the basis of

595

North-West

9128

5801

Information not
available

Information not
available

— available

Information not

3227

Information not
available

reports received from Kanjhawala,
Rohiri and Saraswati Vihar Sub
Qivisicns, after recanciliation with
concerned Executive Engineers of
DIB. Details of Penalty/EDC
regarding illegal borewells already
sealed by DIB is not available

This issues with the approval of DM zon:-ﬁmmﬁ

L

SDM
District North-West

Db,




Sir/Madam,

This is with reference to the message received in this office through

GOVERNMENT OF NCT OF DELHI

596

The Additional (CEQ)
Delhi Jal Board,
Varunalaya Ph-ll, Jhandewalan,
Karol Bagh, New Delhi-110005

o {41CE OF THE SUB DIVISIONAL MAGIS
" b D,C, OFFICE COMPDEX HAND N&RI.

TRATE-HO (

Whatsapp dated 05.03.2024

on the subject cited above, emaris
Sub~ “Distriet wise District District Distriat ‘District District | Distxiot
Dividlon number of Wise | wise wise wise wise | wise/
Ilegnl Borewells | numder | numberof | zumberof | numberof | mumber | Propzie
Tdectified (As of ocouples/ | ocoupler/ | ocoupler/ of tor of
per previous [Msgal | Propecietor | Properitor | Propestiter | Ilagal | -
data submitted | Borewel | of dlegal of agel oflegal - | borewel | boyumel
referred by Is borewslls borewslls borewells Is Ison
Hoa'ble NGT which onwhom | formywhom | formwhom | whish whom
vide Order ‘have penalty penalty pezalty gre yat | pemalty
agulnst bearing been EDC has EDChas | EDCisyet tobe | [EDC |
dsted 4.1.24) | Beosled/ besn been tobe sealed/ | fsyet
Closed impozed recovered recoversd | eolosed j tobe |’
' ] tmpose
] d .
9 TotalBorewell =178
Borgwell Sealed =117
Blank=2
. Water Tank Supph:=3
Yivek - 117 " Permissign CGWA=3
Vinar 178 Sealed i &t Ko i N[ Notyiattedw s
Notoperatlonal= I
No Boreweli =29
{ Lotked=4g
Already cut off w16
Total Borewells 374
| Borawel Sealed = 281
J DuplicatedEntries= 22
Jeemapun 373 241 Nil Nil Nij Nil Nil :JWNMM Non traceable =
' ] QBconnection found in place of
horewell w81
| Borewell not lound-= 30
No-Address:pertaing to Sub-
Division (Shahdara) as per the
$hzhdara - NI i} Nil Nil Nil Nit Ust oFaddresses prnnd:;;y
the Delhi Jal Board. Hence,
Teportmay be-treated as NI,
Tl 552 358 Nil Nil ] Ni NI N

Report fs complled .on the basls of information duly received from all three sub division of District

(Shahdara), .

Copy to:-The SDM (HQ) (NGT/Environment Branch), O/o Divisional Co

5, Sham Nath Marg, Delhi-110054

(N

Lim—~
(LOKESH PRASAD)
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@

| DM

Cenboo)

.Mﬁd-  Distric  District  District wise  District wise | District wise District District Remarks |
| Division t Wise wise number of number of | number of wise | wise ! |
ﬂ , Numbe | number occupier/pro | occupier/pro __ occupier/pro number of | proprietor A ”
i rof , of illegal  prietorof ' prietorof | prietorof illegal  ofillegal _
/ __ ,_ Illegal d borewells | Ilegal Illegal . illegal | borewells | borewells |
_ _ ' Borewe  which borewells on borewells | borewells which are | penalty/E __ !
M . Us | have whom from whom from whom yet tobe | DCis yet | !
_ | identif been penalty/ EDC | penalty/EDC | penalty/EDC sealed/clos to be “
___ + dled | sealed/ has been to be is yet to be ed imposed |
| ._ |__closed imposed recovered recovered | |
| Centra  Civwil m_ 28 ' 28 Not pertain to | Not pertain to | Not pertain to | NIL Not h NIL
1 Lines | ﬂ Civil Lines Civil Lines Civil Lines pertain to
_ | _. , Sub-Division | Sub-Division | Sub-Division | Civil Lines
| J _ m Sub-
" | Division
H Kotwali ; 499 136 Not pertain to | Not pertain to | Not pertain to 115 Not 1) Court
_ ,_ Kotwali Sub- Kotwali Sub- , Kotwali Sub- pertain to | stay on 160
i _“ Division Division Division Kotwali Borewells |
_ Sub- 2} 85 bore-
, Division wells not
_ identified/f ”
_ ound
__ removed
“ __ physically
| 3) 02
properties
were found
sealed. 4)
i . 01 matter
_ | hasbeen
! ! sent to DJB
_ ﬂ . for
_ ' clarification
—_— - T— _ _




-
. 16 ‘

Karol
bagh

Total

598

14

BT 6

240

Not porbiam Lo
ool bhigth
sab Phivision

|
|
il

[legt o tinin 16
(ool bagh
Sule Dhvisinn

Nob et 1o
Kiveol baph |
S Divinion

i

}

6

tiet 1) 21
nertain tn - borewells
Karal hagh not

sk identfied /!

[Jiv19i0n cund
re e
phycically
2 46
borewells
balance to
. besed
2 No. of
borewells
daoes not
fail under
the
Jurisdiction
District
Central
Hence total
comes to

| 676+27678

f
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‘OFFICE OF THE DISTRICT MAGISTRATE (WEST)
I GO\'ERNMENNF NCTOF DELHI:

o —— 257

To
Sh. Dalbir Singh,
Supemleudin -8
- Delhl Jal Bws.mm(\hfdih! , New Delhi
(Emall ID; acem? fib@email.com)

Report oo Sealing of illegal Bors wells'as on 31.03.2024 OA No. 332022

DMs

Number
| Wiegal
Borewells

District - Wise
of

Weatified. (As.

per  previous.
data

tlbni'naﬁ.
Teferred
Hoa'bl ¢ NGT

\-idz _ Order

against
hearing dated
4.1.24)

District

‘Wise.
-aumber-

of Mlegal

borewells

which
have been

Sealed/
by-| clased-

Tostrict

wise
pumber of
-ou:upkr
{Proprieto’
r or of

ilegal bore
‘on’

wells
wbon
pm:lty !

| EDC “has
.| beea

T District wise
i 'number om

occuplcf

1/ " Proprietar:
or of illcplj
bore - wells.
from ‘whom
penalty/

EDC
been

District wise
nnmbcr nr
occupler

/. Proprietor.

or of illegal
‘bore
:vmltr!

‘EDCls yetto |-
be recovered

‘fln!,

District

‘wise

nmllnr

wt!dsm
yet w bc

p:

rimm of

bc'l"
\nﬂl N §
‘whomd

EDC b
et to be

=

DM
(Punjabi
Bagh)

563

E Datamhe'_'a-
/| Provided
.| ByDPCC

‘1o DIB

Duutobe

.'Pmided By
: 'DP.CC ta
3DJB_

AT

= :biﬁjﬁb'& !

fo DPCC
o DIB

Duplim
+ 18 Not

| Found =

SDM
(Rajouri.

659

'_Dm,go' be

| Provided

DB

‘Datatobe

Provided By

‘DPCCto
‘DJg

Datstobe

‘By DPCC
‘10 DIB

119 Neot -

Found:

| som
(Patel
] Nagar)

"Data to be

By DPCC
1o DIB

Duatobe
Provided By
_ 'TDP(JCto

108

' Dm lo he‘
ByDRCC
toDIB

33 Net
16 Not

.’m' ind + 3
‘_Peminbf_ i 1
Negar= :

Tolal

1573

361

Note': Ncrwhmwdmuwﬁl nwnberofborewdlswhlchmdu
w«uwhwwhmﬁmwnu ‘number of lllegai

“This st with the sppioval of Distict Magiitrata (West).

pllmtuuialnufomﬂ olnt’
boumll: WI
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O
) @\’m OFFICE OF THE DEPUTY COMMISSIONER, DISTRICT NORTH-EAST
F—— & L-e"r GOVT. OF NCT OF DELHI e
"t'-v“"‘":__;:ngQ D . OFFICE COMPLEX, NAND NAGRI, DELHI1-110093 Dated: [§/01/2024
: }/DC/NE/Misc-v 2013/ PR | 525~ 93 atee
To
he (llhicf Engineer (GW),
Dclhi val Board, UNCTD,
Office of the' Chief Engincer (aw),
Room No-112, Varunaluya Phase-1,
Karol Bagh, New Delli- 1 10005
i ggbject:-negatdlng scallng of illegal borewells,
ir, .
Reference letter No. F,32/CE(GW)/2024/13 dated 09.01,2024 on the above cited subject vide L
which it is requested to provide the status of scaling of identificd illcgal borewclls and action plan to
scal remaining identified illegal borewells.
I this regard, the requisite informaltion in the prescribed format in respect of District North-
East for scaling of ulentifice! illegal borewells are as under;-
y DM | Distr | District Dustrict District  wise | District  wise | District | District  wise | Remarks
4 wise wise number of | number of | wise numbe‘r of
wise number number  of | occupier/propr | occupier/propr | number PCCUP‘“/P‘OP’
numb | of illeyal | occupieripr | ietors of | ietors of | of illegal | ietors of
er of | borewells | oprictors of | illeaal illegal borewell | illegal
illegal | which illegal borewells borewells s which | borewells :
borew | have been | borewells from  whom | from  whom | are yetto | from  whom ;
ells sealed’clo | on whom | penalty/EDC | penalty/EDC | be penalty/EDC i
idemif’ | sed penalty/ED | has been | is 1o be | scaled/cl |is yet o0 be i
ied C has been | recovered recovered osed imposed
imposed - '_]
Norn Nil NA NA NA NA Nil NA There are g
h- no illegal
East borewells in
identified
list of DJB
for sealing
! in  District
i | | North-East.
This is for your kind information and necessary action, ! ;
Yours [aithfully £ ‘
! ; M
i \
: _ SDM (HQ) :
1 _ DISTRICT NORTH-EAST A
| F.SDM(HQ)/DC/NE/Misc-V/2013/PF / 536~ 29 Dated: [{/01/2024 )
E Copy for information to:- i
i 1. The SDM-V (HQ, O/o Divisional Commissioner, Revenue Department, 5, Sham Nath ‘i
Marg, Delhi-110054 |
] ; 2. PA o District Magistrate, District North-Last [MQ\M
i SDM (HQ)
¢ f DISTRICT NORTH-EAST
4 Office of CE (Ground Water) G Ml
g Diary teo. .. 1\ 0. .......... L5
5 D l‘i]ot IZH ......
:1. vaie WL LS oens S ELMJ - m\f’b?:
% [DELHI.JAL BOARD - p
4 sem)-8, 1

s

Diary No...... QU ‘))5 g | !
Datr.:...'g.:.& 'IM‘/ o2 |

————

o’
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ) ‘\/
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI
‘ - MB.ROAD : SAKET : NEW DELHI

No.9(3)DC(S)//Coordination/091530668/2018/ 80 Dated: - 06,/03 /2024
To

TheGajender Tomar

CE{GW) /Nodal Officer

Room No. 113, Varunalya Phase-ll, Karol Bagh
DelhiJal Board,,.GNCTD- 110005

Sub: - Sealing of lllegal Borewells_; reconciliation’and up-dation of Data.
Ref: - NGT (Principal Bench) (MA No. 24/2023 in ‘0A No. 33/2022) in the matter of
Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
Sir,
Reference meeting held on 05.03.2024 and your letter dated 14.02:2024 in the
matter of sealing of lllegal Borewells, reconciliation .and up-dation of Data. The District:
South has already sent a letter dated 04.03.2024 stating therein that all 84 identified

1llegal Borewells are sealed {n.District South.as mentioned in NGT order dated 05. 02.2024
and pending report of EDC is pertaining to. DPCC (Copy enclosed). _

Further, as directed In the meeting, the report In. prescribed ‘praforma is’ prepared
and forwarded herewlth

Encl: As above,

}w:e‘*t.

22
Stat:!sti 'l Officer
(Covrdination Branch)
Dlstﬂct South
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ANNEXURE-A-
Name of Distritet South
S [Dismict | District  {Districtwise Districtwisa | Districtwise | District wise {District wise Dlstrict wise Remarks
{No. wise- numberof numberof  .|mumberof | numberof numberof [ numberof
numberof |Megel occupler/Propr | occupler/prop | occupler/pr | Megal occupler/propr
Tlegal Borewells fetor of illegal | riator of oprietar of | Borewells |etor bfillegal
_ {Borewells " | whaich bave Baorewells:on llegal {llegal whichare {Borewellsfrom .
Jdentified * | been whom Borewells Borewells  [ysttobe ‘whom
! { sealed/closed | penalty/EDC | fram'whom fromwhom  |[sealed/close { penaky/EDCSS
] hay heen penalty/EDC pendlty/EDC |d ] to be lmpased
imposed hashbeen Istobe
. recovered. recovered.
1 |Sonth 22 ‘B4 [Already | EDCreport EDC report EDCreport |NiL | EDCreport -
: { mentioned In pertalns to _pertalns to pertains to | pertains to
‘the NGT pPCCandmsy | DRCCand DPCCand DPCCand may
) :Orderdated beobtained maybe  .|maybe hebtalned
] 105.022024 | fromthem obtained fram. | dbtained from them
. i d them from them.

20
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A OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ)
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI
M.B. ROAD : SAKET : NEW DELHI

No.9(3)DC(S)/Coordination/091530668/2018/42.04- 09 Dated: -10 /04 /2024

To

Sh. Sawant Singh

Executive Engineer (M)-56/46
Delhi Jal Board, GNCTD
Opposite J-Block, Saket

New Delhi-110017

Sub: - Regarding seeking information in respect of illegal borewells,
Sir,

Reference your letter dated 08.04.2024 in the matter of sealing of lllegal
Borewells, reconciliation and up-dation of Data. The District South has already sent a
letter dated 04.03.2024 stating therein that all 84 identified illegal Borewells are sealed in
District South as mentioned in NGT order dated 05.02.2024.

Further as discussed in the meeting held on 10.04.2024, it is to state that in
addition to B84 already sealed borewells, 16 more borewells as identified have been sealed
and delivery report of SCN has been sent to DPCC for imposing EDC. (List of 16 borewells

is annexed).

Encl: As above.

Statistical Officer
(Coordination Branch)
District South

Copy to:-

SDM (Mehrauli), Old Tehsil Building, Mehrauli, New Delhi-110030.

SDM (Hauz Khas), M.B Road Saket, New Delhi-110068.

SDM (Saket), M.B Road Saket, New Delhi-110068.

PA to DM (South), M.B Road Saket, New Delhi-110068

sr. Engineer, DPCC, Delhi Pollution Control Committee, 2™ Floor, C Block, Vikas

Bhawan,-II, Civil Lines, Delhi-110054.

O s
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List of 16 Borewells Sealed in Distt. South in a

ddition of 84 borewells already

22

e

e

sealed. -
&
Sr. | Address/Location | Number [Action FDC . Remark —
No. |of Illegal Borewell | of Illegr.lill Taken [;Trl,%%se Y
Borewe
identified |
il Occupler, A-1& 2, |01 Sealed DPCC ; 235 B
South Extension, Part- informed that
11, New Delhi-110049 l'fnﬁfogfj been
| 2 | The  Occupier,House | 01 Sealed DPCC has
;' | No. 188, Shahpur Jat informed that
| ir'\;’iuage, New Delhi- EDC ha; been
| 1110049 impose
|3 | The Occupier, D-1/8B, | 01 Sealed DPCC has T
| | Green Park, Ashirwad informed that
' ! Complex, New Delhi- EDC has been
L [ 110016 imposed
4 | The Occupier, S-|01 Sealed DPCC has
| 168, Panchshell informed
| | Park, New Delhi- that
; | 110017 imposing of
! EDC under
:
i rocess
; 5 The Occupier, H. No. | 01 Sealed BPCC has
| 211, Rajpur Khurd, EDC has been
! | New Delhi-110068 imposed
- 709, Village Neb informed that
Sarai, New Delhi- EDC has been
110068 ,
7 . imposed
e L
m .
Bandh Road Satbari, informed that
New Delhi-110074, Sy i
. impose
;l"t;e Og”p'e" M(l: 3:21 01 Sealed DPCC has
. j 4
TeressaDrive, N informed that
Delhi-110017 LS oeel
0, mpose ——
Ezﬁidi Occupler aatlsjl 01 Sealed DPCC has
ain
Chhattarpuri Bhat] informed that
Harswaroop  Colony Imposed
Bus Stand Village
Asola New Delhl-
L_} 110074,
[ B
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605 TR
The Occupier Road |01 Sealed DPCC has
Near Bus Stand, informed that
] Dhera  More village EDC has been
Bhati, New Delhi- imposed
| 110016
|11 [ Occupier, 01 Sealed DPCC has
Community Center informed
Gali Opp. Gali No.4 that
New Delhi-110017 imposing of
EDC under
process
12 The Occupier, Near | 01 Sealed DPCC has
Second Avenue informed that
Chandanholla Village, EDC has been
Fatehpur Beri, Delhi- imposed
110074
13 The  Occupier, (2] 02 Sealed DPCC has
Borewell) khasra No. informed that
1011, Village Fatehpur EDC has been
Berii New  Delhi- imposed
| 110074 |
14 The Occupier, Back [ 01 Sealed DPCC has
side of MK Garden, informed that
Sizra  Road Village, EDC has been
Fatehpur Beri, New imposed
Delhi-110074
|15 [The Occupier, H. No. |01 Sealed DPCC has
G1-2035,  Opposite informed that
side of street in front EDC has been
of House NO. G-1- imposed
2038, Aya Nagar, New
Delhi
Total 16




